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ORbERS OF THE TRIBUNAL 

15.ORDER DATED 30.04.2002, 

Applicant )a Gangman/TraCkman 

of Gang NO.9 (the thi headquarters at 
44 

Amarda Road) as-beefl transferr& to 
/ 	#*,, 

Gang N•.11 (stationed at Nuagaon-Mayurbhaflj 

Read) on 30th August,2000 approached this 

Tribunal in this 0iginal Appli._atiOfl.HiS 

interim prayer for stay of the transfer order 

was not alIewed.HoweVerhe was allow& to 

retain his qarterS at Amarda Road which is 

only ten KMS away from NuagaOfl.Mayurbhaflj a 

Road.In the meantime,the applicant has spt 

almost two years in Gang No.11 having headquarters 

at Nuagaofl-Mayurbhaflja Road. In this CA, the 

applicant has raised certain guine 

difficulties at his home ow.and therefore 
I... 	 / 

has prayed for his reteition in Gang No.3 at 

Amarda Road . Since he has already worked for 

almost two years at NuagaonMayurbhanja Road, 

the authorities boght to re -consider his case 

and explore the possibility of placing the 

applicant in Gang No.9/flow stationat 

Amarda Road • Transfer oeing an incidit of 

service,nO further relief(than what has be1 

granted herein above)Can be granted to 

the App1icant.}wever. it is for his authorities 

to give him necessary relief in the facts and 

circumstances •However , notithstandin g the 

disposal of this case today, the applicant 

shall continue to retain the quarters at 

Amarda Road until, due consideration is givi 

by his authorities for giving him neceSs'rY7 
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relief. 

ith the aforesaid observations 

and directions the CA is disOS&. of .No %Msts-

Xguld Mr. Dash,learc counsel 

for the AppiiCflt and Mr.D.N.MiShra,1m 

standirLc counselfe the Railways are pre8t 

and hea rd. 

(MANCRANJAN )HANTY) 
ME3 ER (JU DI CI AL) 
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